
IN THE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 772 of 2024 

 

IN THE MATTER OF: 

News item titled, “3 sleeping after finishing shift killed in blaze at Narela 

factory 6 injured” appearing in The Times of India dated 09.07.2024    

 

INDEX 

S.NO.    PARTICULARS    PAGES 

   1.  Compliance Affidavit on behalf of Respondent 

No. 4, DM North (Delhi). 

   2. Annexure-A: Copy of Order dated 05.03.2020 

   3. Annexure-B:  Copy of FIR No. 0538 dated 

08.06.2024.   

_____________________________________________________________ 

 

NEW DELHI 

DATED: 28.01.2025 

FILED BY: 

 

JYOTI MENDIRATTA 

(Advocate for GNCT of Delhi) 

1 - 3

4 - 7

8 - 10

269



IN THE MATTER OF: 

IN THE NATIONALGREEN TRIBUNAL, 

PRINCIPALBENCH, NEW DELHI 

News item titled "3 sleeping after finishing shift killed in blaze at Narela 
tactory 6 appearing in theTimes oflndia dated 09/07/2024 

Original Application NO.772/2024 

under: 

1. 

Central Pollution Control Board, Throughits MemberSecretary &&Ors 

VERSUS 

MOST RESPECTFULLY SHOWETH: 

AFFIDAVIT ON BEHALF OF RESPONDENT 

NO. 4 IN COMPLIANCE WITH ORDER DATED 30.09.2024 

I, Dharmendra Sharma, aged about.52years, cuirently posted as Executive 
Magistrate, Narela, GNCTUlocated at MPCC Building, Naya Bans Delhi on 
behalf of District Magistràté, "Nortt 'do' herebyslèmnly afirm and state as 

sZ0Z/60/t8 

TVeELAMSH.9 

That I am well conversant with the facts of the present case based on the 

official records and as such I am competent to depose with respect thereto 

and file the present Affidavit. 

2Gha hi_ Hon'ble Court by Order dated 30.09.2024 has directed to ile a 
of an affidavit indicating the position concerning payment of 

3VG A&pensauan to the family of the deceased and to the victims. 

dThat I hAve gone through the contents of the Original Application(0A ) and 
WVHS WHaSA Fderstood the contents thereof. 
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4. 

NESLAM S 

5. 

That the matter pertains to fire incident reported at Narela Industrial Area 

dated 08.06.2024in Factory no. H-1 249, M/s ShayamKripa Foods Pvt. Ltd. 

The details of the injured and dead victims in the fire incident are as 

following: 
A. Three victims have died in the fire incident: 

1. Vide MLC No. 3235/24 Shyam S/O Jagdish, Age-24 years, 

2. Vide MLC No. 3303/24 Ram Singh S/O Girja Shankar, Age-30 
years A/H/O Burn Injury 

3. Vide MLC No. 3241/24 Beerpal S/O Rajaram, Age-42 years 
A/H/O burn injury in unresponsive & unconscious state were 

declared brought dead. 

B. Six victims were injured in the fire accident: 

1. Vide MLC No. 3236/24 Pushpender S/O Rakesh Sharma, Age-26 

years A/H/O Burn Injury and referred to Safdurjung Hospital, 

2. Vide MLC No. 3237/24 Akash S/O Kanhaiyalal Age-19 years 
A/H/O Burn Injury and referred to Safdurjung Hospital, 

3. Vide MLC No. 3238/24 Mohit Kumar S/O RajuKushwaha, Age 

i yeajg A/H/O Burn Injury and referred to Safdurjung Hospital, 
4. Vidé MLC No. 3240/24 Ravi Kumar S/O Jaikishan, Age-19 years 

 HOtnjury by brick (Simple injury), 
55Vjde MLC No. 3301/24 Monu S/O Jagdish Narayan Sharma, 

Agefp5 /years AH/O Burn Injury and referred to Safdurjung 

6. Xide MLC No. 3302/24 Lalu S/O BanshlalKushwaha, Age-32 

years A/H/O Burn Injury and referred to Safdurjung Hospital. 

That compensation to the victims of the fire incident is under process 

wherein compensation is to be paid as per ex gratia relief in various 

eventualities fixed by the Order issued vide F. No. F.l(87VReliet/Building 

collapse2010/2663 dated 05.03.2020. (Annexure-A). 
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6. 

7. 

That it is humbly submitted that the payment of compensation is pending 
due to non-subnission of report by concerned SHO detailing the exact 

address of the victims and their legal representatives. The FIR in the case 

mentions the address of all the victims as II- 1249, DSIIDC Narela, Delhi( 
Anncxure-B). Letter to concerned Police station as well as reminder letter 

have been dispatched but final report from the Police department has not 

been received till date. 

That the delay in filing affidavit is deeply regretted as the District 
Magistrate as well as the Sub Divisional Magistrate are busy in the 
ongoing Delhi legislative Assembly Elections, 2025. The deponent submits 

that the answering respondents humbly pray to be given time to pay 
compensation/ ex gratia relief to the victims of the fire incident. The 

deponent has full regard to the majesty of the Hon'ble Court and has 

highest regard for rule of law. The undersigned is willing to abide by the 
order(s) of this Hon'ble Court. 

i icder uied ths depnen: wno 
has signed in ny prasenca 

VERIFICATION 

1, the abovementioned deponent do verify that the 

NEELAM SHASáA 

affidavit are true and correct. No part of it is false and nothing material has 

been concealed therefrom. 

ADYOCATE 

CELHI F) Nn 9227 

Y DATE 
0i09/2G25 

F 

27 JAN 2025 

New Delhi on this 

eEPONENT 

Ngnbn Sharma 
AgvoCate 

day of January 025. 

Patuala riouse Courta 
ew Doih-110001 
(Mr 0040830+ 

ot the above 

NoNeREPONENT 

Narol 

27 JAN 
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OFFICE OF THE PR. SECRETARY CUM DIVISIONAL COMMISSIONER 

c 

F.1(87)/Relief/Building Collapse2010/ 2663 

REVENUE DEPARTMENT : GNCT OF DELHI 

glven below. 

S, SHAM NATH MARG, DELHI-110054 

(RELIEF BRANCH) 

u Parda modification of ell ea rlier ordera/circulars, the Govt. Of MG 

vde Cabinet Decision No 9808 doted February 28, 2020 and Cabinet 

(ii) 

Declslon No. 2810 dated March 5, 2020 has decided to enhance/revise the 

scale for grant of ex-gratia relief in varlous eventuallties, as per the de tails 

(a) Death (Major) 

Pre and other Accidents (caused by individual or natural 

calamities): 

(b) Death (Minor) 

Rs.10,00,000/- in each case (1 Lakh 

ex-gratia shall be given to the family imnediately and 9 lakh after 

documentation process is completed and approvals obtained.) 

(c) Permanent Incapacitation 
(d) Serious injury 
(e) Minor Injury 
() Orphaned Children 

ORDER 

(a) Death (Major) 

Bomb Blasts, Communal Riots & Other Riots, Terrorlst Attacks: 

(b) Death (Minor) 

Dated 05.03.2020 

Rs.10,00,000/- in each case (1 Lakh 

ex-gratia shall be given to the lamily immediately and 9 lakh after 

documentation process is completed and approvals obtained.) 

(c) Permanent Incapacitation : 

(d) Serious Injury 
(e) Minor Injury 
() Orphaned Children 

Rs.5,00,000/- in each case 
Rs.5,00,000/- in each case 
Rs.2,00,000/- in each case 
Rs.20,000/- in each case 
Rs.3,00,000/- in each case 

Rs.5,00,000/- in cach case 
Rs.5,00,000/- in each case 
Rs.2,00,000/- in each case 
Rs.20,000/- in each case 
Rs.3,00,000/- in each case 

Page 1 of 4 

Scanned by CanSauner 
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Loss of Moveable Property (in riots): (aj An1mal (source of income/livclihood) () Farm Animal: 
(1) Cart Animal 

(b) Normal Rickshaw 
(c) E-Rikshaw/E-Scooty 

than Jhuggles): 

(a) Total Damages 

v] Damage to residential unit (In riots/fire/natural calamities/(othe, 

the relief amount be disbursed as follows: 

Cows, buffaloes, Sheeps 

(b) Substantial Damage 

Horscs, Oxen, Camcl 

1. Each floor shall be considered as a different residential unit and 

Rs.5.000, caci 

lakh for damage to structure shall be divided among the owner(s) of the floor and Rs. 1 lakh for loss of household items shall be divided among occupant(s)/tenants) of that floor. 

Rs.25,000/- cach 

Damage to Schools during rlots: 

b) Schools with enrolment 

Rs. 50,000/-each 

al Schools with enrolment upto l000 students: 
Rs. 10,00,000/ 

lakh for damage to structure shall be divided among the owner(s) of the floor and Rs. 50,000/- for loss of household items shal! be divided among occupant(s) /tenant(s) of that floor. (c) Minor Damage 

Rs.5,00,000/- (Rs. 

2. An immediate relief of Rs. 25000/- will be released for cach loor for loss of household items. This amount shall be divided among occupant(s)/tenant(s) and shall be adjusted from the final ex-gratia compensation, amount arrived at after due diligence bv he authorized officer and approval of the competent authoitv 3. In case ofí riots, for ternant(s)/house ownerfs) who have lost household goods not through fire but through looting/the'. compensation of Rs.1 lakh per residential looting / theít and Rs. 50,000/- for partial looting/ thet shall bc 

unit for complete 

provided. However, in all such cases, furnishing of copy of FlR shall be mandatory. 

more than 

Rs.2,50,000/- (Rs 

Rs.25,000/ 

Rs.5,00,000/ 
1000 studeu 

5
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Damage to uninsured commercial nronertylcommercial aricld (in riots| ire natural calamities/ lother than Jhuggies)| 
50% of the loss up to a maximum of Rs. 5,00,000 / Ins category shall also include cases of looting /theft/loss of articles in an uninsured Commercial property. However, in all such cases, furnishing of copy of FIR shall be mandatory. 

Reliel in case of damage to jhuggies (in case of riots/fire/etc.) shall be 
provided as per Cabinet Decision No. 2295 dated 24.02.2016 and 

Order No. FI(87)/Relief/ Building Collapse/2010/3589-97 dated 
20.10.2016. 

The Pr, Secretary (Revenue) & Divisional Commissioner, Delhi and 
District offices cach have been allotted budget under their respective 

heads of Accounts. Major Head 2245 Relief? on account of Natural 

Calamities to meet the expenditure on payments of gratuitous reliet, 

tentage, food etc. In cases of natural calamities like fire, bomb blast, 

carthquake, riot etc. 

The powers to sanction of rellef to the victims have already been 

delegated to all the Deputy Commissioners, being Head of Department in 
all cases in accordance with the scale approved in the order to ensure 

timely disbursal of Relief vide order no. F.1(87)/Relief/Building 

(MITHLESH GUPTA) 
SUB DIVISIONAL MAGIZTRATE-I (HÌ) 

No. F.l.1(87)/Rolief/ Bullding Collapse2010/&663 

Copy for information and neoosuary aotion to : Datedssba 
1 The Pr. Secretary to H,E, Lt, Governor, Delhi, Raj Niwas, Delhi. 

9 The Addi. 8ecre tary to Hon'ble Chief Ministor, Delhi 8octt.. Dolhl. 

3. Tho Secrotary to Hon'blo Doputy Chlef Minister, Delhi Soctt, Delhi 

a The Secretary to Hon'ble Ministor of Revenue, Delhi Sactt., Delhl. 

Page 3 of 4 

Scanned by CanScanner 

Collapse /2010/ 09 dated 04.01.2012. 
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4. The Staff Officer to Chief Secretary, Delhi Sectt., Delhi. 
5. The Pr. Secretary (Home), GNCT of Delh. 

6. The Pr. Secretary (Finance), GNCT of Delhi. 
7. The PS to Pr. Seoretary (Revenue), GNCT of Delhi. 
8. Al Dy. Commissloner (Revenue), GNCT of Delhi/New Delhi. 
9.Al ADNMa/SDMs/Executlve Magistrate/Tehsildars, GNCT of Delhi. 
10, Guard File, 

(MITHLESH GUPTA) SUB DIVISIONAL MAGISTRATE-II (HÌ) 

Poge 4 of 4 

Sca 

No F 

TA 

7
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Act(s)(3fafn): 

IPC 1860 

1.District (fa): OUTER NORTH P.s.(): NARELA 
(DELHI) 

3. Occurrence of Offence (34TT 
(a Day(): SATURDAY 

Time Period (HT 

4. Type of Information ({HT I 
5. Place of Occurrence (TEa ): 

y): 

FIRST INFORMATION REPORT 
(Under Section 154 Cr.P.C.) 

(b Information received at P.S. (r1 AE0 YI AA B 
(c)General Diary Reference (14TAat 

(a) Direction and Distance from P.S (TAT 

(c)Passport No.(urGti t): 

(d Occupation 

(rreT 154 ¿s vfai f ag ) 

INDUSTRIAL 
AREA 

Written 

Date From(is ): 
Time From (HH� ): 

NO DELAY 

Section(s) (TT()): 

6. Complainant / Informant (fRrGrUTTtf/ahaf ): 

285/287/337/304A 

POLICE OFFICER 

Year(at): 2024 

(c) In case, Outside the limit of the Police Station (uf UHT 
Name of P.S(IHT TTH): 

(b) Address(y): ,FACTORY NO. FACTORY NO. H-1249, �NARELA INDUSTRIAL AREA, DELHI 
t 

SI.No. (Gh.4.) Property Type(Description) 

08/06/2 024 
03:30 hrs 

Date(f&in): 08/06/2024 
Entry No.(ufafe 069A Date/Time 

EAST, 2 Km(s) 

(a Name(r): SI (Sub-Inspector) DEEPAK LATHWAL , PIS No.28105504 ,Belt No.D/337 

(b Date/Year of Birth (-4 faf 

FIR No(u.q.R.d.):0538 

Date To(fis TG): 
Time To (HH4 T): 

Time 

25/09/1990 Nationality (rgru): INDIA 

Date of Issue (Tt ff 

10 Total value of property stolen (tt K HIUt HI od 

IRK): 
District(): 

(e Address(ua): PS NIA DELHI., NARELA INDUSTRIAL AREA, OUTER NORTH, DELHI, INDIA, 9696807000, 
DEEPAK.28105504@DELHIPOLICE.GOV.IN 

9. Particulars of the properties stolen /involved (attach separate sheet if necessary): 

7. Details of Known/Suspect/Unknown accused with full particulars(attach separate sheet if necessary)(A/ aa /AATA 

11/nguest Report / u.D. Case No, if any (Hry Hhg1 futd / q.1.yaKy a., ute ot$ 

Date: 08/06/2024 

08/06/2024 

03:30 hrs 

8. Reason for delay in reporting by the complainant/ informant (fa1UTHaÍ / IHat gRI ud à rt h nl(): 

Beat No (te .): 09 

15:47 hrs 

08/06/2024 15:47 

Place of Issue (T 651 

Est. Value(Rs.)(4FU ( )) 

8
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District OUTER NORTH (DELHI) P.S: NARELA INDUSTRIAL AREA Year 2024 FIR No 0538 

12 F.I.R. Contents (attach separate sheet, if required) (9gH TAT Ru �L): 

Date: 08/06/2024 

District :0UTER NORTH (DELHI) P.S.JSection:NARELA INDUSTRIAL AREA GD NO. :0018A Date: 
08/06/2024 Time:03:45:40 Entry Made For :Rank / Name / PIS No. of Police Officer: sUB 
INSPECTOR / RANBIR SINGH/ 28840850 GD Type(s) : PCR Call GD Subject: 5rtdt 3rZ, PCR Cal 
Assigned to: SI (Sub-Inspector)/DEEPAK LATHWAL/28105504 GD Brief :Ref. Event ID -
9251495, Incident Address: H-1249 DIDC NARELA BHOR GARH, Incident Description: YHA 
FACTORY MEIN AAG LGI HAI EK AADMI SERIOUS INJURED HAI AUR 2 LOG ANDER FASE HUE 
HAI, Mobile No: 9311150351, 9311150351, From: CT NISHA, 10380/PCR,|nformation 

Received on Telephone and feed in CCTNS T qafà H SI Deepak za ât rerI TATI 3faa 
prdaTat AHd À Submitted By DO NOTE: cOMPUTER cOPY Signature SUB-INSPECTOR 

yaTr ATA kIi 08/06/2024 t 47 SI à r Emergency Duty DD No. 16-A a 18-A Aat T 
HU EHTET HC Sudhir No. 2276/OND 4 HCI FG Shayam Kripa Foods PVT LTD. Factory No. 
H-1249, Narela Industrial Area, uga 3TH thagi À Tur Tf Vg } 

Rescue operation pe 9 ttY Ambulance a PCR Ì HEIUdi Tot gitucet SRHC Hospital Narela 
Delhi admit r JIh TI< 41 SI A UT I Yà beat staff HC Mahasher Ali 2490/OND 
teaT R s f fe9Tfy DgR 4T SI HA ZHTE H� Sudhir No. 2276/OND SRHC Hospital 
Narela ygl EÍ VR R 1. MLC No. 3235/24 q Dr. HIga patient Shyam S/o Jagdish Age 24 
years, R/o H-1249 DSIIDC Narela, Delhi t patient brought in unconscious & unresponsive 
condition with A/H/O Injured in fire in a factory t Brought Dead fsti3R fehT, 2. MLC No. 
3303/24 Dr. I�T patient Ram Singh S/o Girja Shankar Age 30 years, R/o H-1249 DSIIDC 
Narela, Delhi t patient brought in unconscious & unresponsive condition with A/H/0 burn 
injury t Brought Dead tste3R tehT, 3. MLC No. 3241/24 z Dr. HIg patient Beer Pal S/o 

Unknown (Raja Ram) Age 42 years, R/o H-1249 DSIIDC Narela, Delhi t patient in casualty 
with A/H/O burn injury in unresponsive & unconscious state t Brought Dead tsee3T chT, 4. 

MLC No. 3236/24 Dr. HI�T patient Pushpender S/o Rakesh Sharma Age 26 years, R/o H 
1249 DSIIDC Narela, Delhi t patient in casualty with A/H/0 burn injury ht nature of injury 
O/R and refer to Safdarjung Hospital agttr thut, 5. MLC No. 3237/24 Dr. HgG patient 
Akash S/o Kanhaiya Lal Age 19 years, R/o H-1249 DSIIDC Narela, Delhi t patient in casualty 
with A/H/O burn injury nature of injury O/R and refer to Safdarjung Hospital �gtr fhl, 6. 
MLC No. 3238/24 Dr. HIZG patient Mohit Kumar S/o Raju Kushwaha Age 2l years, R/o H 
1249 DSIIDC Narela, Delhi ot patient in casualty with A/H/0 burn injury t nature of injury 
O/R and refer to Safdarjung Hospital datr teh, 7. MLC No. 3240/24 q Dr. Hgg patient Ravi 
Kumar S/o Jai Kishan Age 19 yrs, R/o H-1249 DSIIDC Narela, Delhi at patient in casualty with 
A/H/O injury by brick t nature of injury Simple aztR teht, 8. MLC No. 3301/24 4T Dr. HIg A 
patient Monu S/o Jagdish Narayan Sharma Age 25 yrs, R/o H-1249 DSIIDC Narela, Delhi à 
patient in casualty with A/H/O burn injury hÌ nature of injury O/R and refer to Safdarjung 
Hospital agr th, 9. MLC No. 3302/24 4 Dr. HIgg patient Lalu S/o Bansh lal Kushwaha Age 
32 yrs, R/o H-1249 DSIIDC Narela, Delhi Ì patient in casualty with A/H/O burn injury h 
nature of injury 0/R and refer to Safdarjung Hospital agr fAUT | a 3TH 3 Hah als HC 
Sudhir 2276/OND t htea BJRM aIELLG H PM Bg Pre reserve Hl|UT CRIME TEAM h HI qr 
st BIEyca À Inspection & Photographs tY qoT T�T T FEh HIA HA 34t6 lnjured SRHC 

AI 

statement a Safdarjung Hospital aHI EY 0 3udm Injured Pushpender, Akash, mohit, 

p fur haa sT add�T hi 3 h4¢t dr H-1249, Narela Ind. Area compressor AIR DIyer 

Hospital Higher Center Safdarjung Hospital foy Refer fent q à t SRHC Hospital 
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HAA y g Submitted by DO. 

fHT Hch G HH SI H4 RI5 Att hectH-1249, Narela Ind. Area VgT gÍ T cHT FYM 3T-4TH 

() Registered the case and took up the 

HenT HgT , DD Entry , a alIT 34TU U/s 285/287|337/304A IPC hT ata a-T YUt IT 

08/06/2024 at about 03:30 AM TIFAi:- Factory No. Factory No. H-1249, Narela Industrial Area, Delhi g t a fafa a yH:- 08/06/2024 at 15:35 PM SD/Eng SI Deepak Lathwal, No. D-337, PS-N.ILA. Delhi Dt. 08/06/2024 yte sT s tattt article Hindi/English written by SI Deepak No. D-337 T ATAT Hg ASI/DO# WTH B fattt Article for T H ASI/DO HhcHT U/S 285/287/337/304 A IPC 51 Gt Computer Hth CCTNS Operator zr Computer Feed hRIAHT AH a FIR Computerized Copy aT�FH A SHO UTZA SI Deepak No. D-337 

No(i.): 28105504 

(iii Refused investigation due to(ia 

Year 

13 Action TakenSince the above information reveals commission of offence(s) u/s as mentioned at Item No. 2: 

(ii)Directed (Name of the 1.0.)(i sfaart 5 Ê DEEPAK LATHWAL 

(iv) Transferred to P.S(name)(11): 

2024 

on point of jurisdiction (ht aantanIÊ hTU ZEH0Tf) 

R.O.A.C(3AR. 3.T.t.): 

FIR No 0538 

14 Signature / Thumb Impression 
of the Complainant / Informant: 

15 Date and Time of despatch to the court: 

Date: 

F.I.R read over to the complainant/ informant,admitted to be correctly recorded and a copy given to the 
free of cost : (farHAÍ | q9Gf ufrt vg 

3 

District(ft): 

08/06/ 2024 

to take up the investigation ( T0T Tut yrg B fy ~ aa TUI) OR 
OR (h hT(U SHR fhT T) 

Signature of Officer 

Rank (u): 

Name(TA):VIJAY RANI 

SI (SUB-INSPECTOR) 

OR () 

Rank (yc): ASST. SI (ASSISTANT SUB-INSPECTOR) 
No.(H.): 28940594 
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